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PER: DR. S. SEETHALAKSHMI, J.M.

This appeal filed by the assessee is directed against order of the 1d. CIT(E),
Jaipur dated 30-04-2024 in the matter of Section 80G of the Income Tax Act,
1961.

2. At the outset of the hearing, the 1d. AR of the assessee has prayed for
withdrawal of this appeal for which the 1d.DR has no objection. Hence, we allow to

withdraw the appeal.
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3. In the result, the appeal of the assessee 1s dismissed as withdrawn.

Order pronounced in the Open Courton 07 -01-2025.
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